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CORAlM: Hon'ble Mre. A.V.Haridasan Judicial Member

Hon'ble Mre. MeMeSingh Administrative Member

6.4.1990

Heard Mr.P.HePathak and Mr.N.S.Shevde, learned
counsel on either side. The case is admitted.
ke Issue notices on the respondents to reply on merits
within four weeks. The applicant may also file rejoinder
if any within two weeks thereafter, The case be listed

for final]l hearing before division Bench.

il PRl

(MeMeSingh) (A.V.Haridasan)
Administrative Member Judicial Member
Q.aebe



)

£ )
ool 0.A./148/90
__.’.’.L ____________________________________________________ -

: ; e i, e

Date 10ffice Report ORDER

T 1 U | S Lo -
' B e e
31 92 ! b A . .

" - - Mr. N.S. Shevde learned advocate
I N AP {',.. A %ﬁr ) 3
] }‘:Y-\?*”Vv :L for the respondents seeks one weeks'
] )] |
: i : time to file reply. Time grdnted., The

| f i ;
' fl~§\ '4{{ ; applicant to file rejoinder if any
A A% it [
1 LI : within two weeks theredffter. Dy. Registra
\ ) o 13
' ) A H (J) then to put the matter for final
i v ""\ (s VA( A \ |
I \ . | hearing. pu ,
‘l "wt\ ‘ ..\E.:}/ {/‘ : - - :
: A »ji'l ([\’.C. Bhatt)
: A Member (J)
' ,,‘:\’ §
i
i ; 5
i 7 *Kaushik
: ¥
%5.6.1992| 7 1 Mr, Pathak learned advocate for the

24,6,92

|
|
|
|
I
|
|
I
1
|
1
I
I
|
L}
I
i
|
I
]
i
I
|
I
[
|
|
|
i
i
|
|
[
|
|
i
|
|
|
|
i
|
[
i
f
i
I
i
|
i
i
i
|
I
|
l
|
1
|
|
I
i
[
|
!
|
I
1
|
|
I
i
i

l

/ [}
(.%JL (J YW \C / E
[ L}

Y !
e, i !

]

Vgﬂ o o

| I

]

]

applicant seeks time. Hence the matter is

adjourned to 24th June, 1992,

Gy o . ]

L ,.'\\“ 7\ \
(R.C. Bhatt}\\“
Member (J)

*K
Mr, Pathak learned advocate for the

applicant seeks three weeks time to file

rejoinder. Time granted up to 16th July, 1992,
A A
VAU N

(R.C. Bhatt)
Member (J)

~

The respondents seeks two weeks

time to file reply. Two weeks time granted.

Applicant to file rejoinder if any,

Call on 19th August, 1992,
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(R.C. Bhatt) (N.V, Krishnan)

Member (J)

Vice Chairman
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